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Hon'ble Shri. Justice ReGsVaidyanatha, Vice Chairman,

IN THE CENTEAL -ADMINISTRATIVE TRIBUNAL
MUMBAL . BENCH

€12 2muw Brog an Greesy v AB ez o

Original Applig?}iggm§35533/99&
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Date of Decision:g/g/99

8 @ D ED e e T Tmrscy amn s

memmDEsNe KaChaudhary .- Applicant,

" shri GeSeValia.
r_‘_.m...u..,,.,.w,_m.‘..éﬁw_-.m,m.ﬂ—....-,,,,m..ag-mh_.g.,‘.;u..,w.,mwnmm Advocate for

Applicant.

] _{Union of India Sf Anro g . ReSDOnden't(S)

:sh'ri Ve SeMasu i'kar

e e e e um"aé“m; Advocate for

Respondent (s )
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Hon'ble Shrl « Bel, Bahadur.: Member(A) P

(L) To be referred to the Repofter or not? \/\//Q .

(2)  Whether it needs to be circulated to A/

other Benches of the Tribunal?
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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH _
ORIGINAL 'APPL:CA'TIdﬁ NO$533/99,

DATED THE OTH DAY OF AUGUST,99.

CORAM $HOB ‘BLE SHRI JUSTICE R.G.VAIRDYANATHA,VICE CHAIRMAN,
HON'BLE ' SHRI B,N,BAHADUR, MEMBER(A)

Dre.N, &Chalehary; - ~
Working as

Divisional Medical officer, -
WEstern Railwayo

Palgh ; see 2pplicant,

By Advocate shri GeSeWalia
w“’/S.
1, Union of India, through
Secretary,
Railway Board,

Rail Bhawan,
New Delhi-110 001.

2, General Manager,
Western Railway,
Head Quarters Office,
Churchgate, _
Mumbali - 400 020. e«eses Respondents,

By Advocate shri Ve.SeMasurkar

/

X ORBER X X ORAL {
- X Pexr shri R.G.Vaidyanatha, vVice Chairman }
| This is an application filed by the
applicant challenging the ordexr of Disciplinary Authority
dated 23/9/98 and for other consequential YeEliefs
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shri ViSeMasurkar appears for respondents and séys that

the application is premature since the appeal is pending
before the Competent authoritys applicant's counsel
submits that the matter has been delayed since many years
and therefore he has approéched this Tribunal after waiting
for some time after filing appeal.
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2. : After hearing both sides, we £ind that
the Appéllate Authority should consider the applicant's
appeal.and pass appropriate orders according to law. The
applicant;s appeal is dated 4/11/98. Till today the
appeal ﬁas not been disposed of, 6nce we admit the
application, the appeal,;gga not be disposed of till after
the disposal of bA. Therefore, we do not want that the
appeal shouldfgﬁéwpending for long., and therefbre we
are disposing of the applicafﬁéégat the admission stage
with the following directionf .
3e | ' : The OA is being disposed of with a
direction to the Appeilate Authority to digpose of the
applicaht's appeal dated 4/11/98 within a period of
three months from the date of rec@?ﬁi»of copy of thig
order:: |
43 J | Registr¥yls directed to immediately
communicate a copy of this order to Appellate Authcrity-
for taking action on the appeal of the appplicante
Needléss to say, if any adverse order is passed, the
applicént can challenge the same according to law,

All contentions on merits are left
open,
S5¢ i In the result, the OA is disposed of

at admission stage. There will be no orders as to costs,
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(BoN,BAHADUR) _ (R.G. VAIDYANATHA)
MEMEBER(X) . VICE CHAIRMAN
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